
NATIONAL COMPANY LAW TRIBUNAL 
COURT-I, MUMBAI BENCH 

        Item 15 
C.P.(IB)871/MB/2020 

CORAM:  
SH. SHYAM BABU GAUTAM                     JUSTICE P.N. DESHMUKH (Retd.) 
HON’BLE MEMBER (T)       HON’BLE MEMBER (J) 
 

ORDER SHEET OF THE HEARING ON 29.09.2022 
 
 

NAME OF THE PARTIES: -   Fullerton India Credit Company Ltd. V/s 
Indus Projects Ltd 

Appearance (via video-conference): 

For the Applicant       :  None present  
For the Respondent   :  None present  
 

Sections 7 of the IBC, 2016  
___________________________________________________________________________ 

ORDER 

None present for the Parties when the matter is called out.  Record reveals 

that on 12.08.2022, time was sought by the Financial Creditor to take out 

Interlocutory Application for withdrawal of the main Company Petition.  

However, no such Application has been taken out till date. Even today, neither 

the Counsel for the Financial Creditor is present nor the Interlocutory 

Application is listed on Board today.  Hence, we thus found that the matter is 

amicably settled between the parties.  In that view of the matter and since 

there is no representation from the side of the Operational Creditor, the 

present Company Petition bearing CP (IB) No. 871 of 2020, is dismissed for 

want of prosecution.  File be consigned to record.  

 

Sd/-    Sd/- 

 

SHYAM BABU GAUTAM      JUSTICE P.N. DESHMUKH 
Member (Technical)                    Member (Judicial) 
 

 
Vedant Kedare 
  


